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({>en Court 

cENTRAL ADMINISTRATIVE TRIBUNiL 

ALIAJ+\~D BENCH, 

ALIJ\H\000. 

Allahabad this the day 14th July 1997. 

CRIGINI\L AppLIO\TION NO. 89b OF l994 • 

CORAM : Ho n'ble Mr. Justice B.C. Saksena, v.c.• 
Hon 1 ble Mr. s. Das Gupta, A.M. 

1. Union of India, 

through Senior Divisional Personnel Officer, 

Centra 1 Railway, Jha nsi. 

2. Senior Divisional Operating Superintendent, 

C{>erating, Centra 1 Railway, 

3. 

Jhansi • 

Divisional Railway Ma na ger , 

cent ra 1 Railway , 

Jha nsi. 

(By Advocate Shri A .K. C..,:iur ) 
• • • • • • • App licants. 

Versus 

1. Jatnuna Prasad, Pointsman (A). 

2. Kama 1 Kis hor e , point sma n (A ). 

3 . Ka ilash Chandra, pointsman (A). 

4. D3ya Ram, Pointsman {A). 

5 . George Chauhan , Pointsman (A ). 

All work ing as pointsman in Grade of Rs 950-1500 

under Chief Yard Master, central Raih..,ay , Jhnnsi. 

6 . pres cribed Authority (Deput y La bour 

Commissi oner ) Under the payment of rJages Act , 

Jha nsi Regi on , Jhansi . 

• • • • • • R esp on dents . 
( By Advocate Shri A .K. Dave ) 
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D R D E R ( CPJ\L ) 

(By Hon'ble Mr. Justice B.C. Saksena, V.C.) 

1. This application has been filed by t he 

Union of India , challenging the order dated 30.11.1993 

passed by the Prescribed Authority under payment 

of wages Act. The Supr erne Court h3 s held in the 

case of K.P. G.lpta Versus Corrt:roller of printing 

a nd Stationery that the matters arising ot.tt of 

order of the Auth ority Under payment of Wages Act 

are not cognizable by this Tribuna l • 

2. This application, therefore, is oot 

maint a inable before this Tribunal and the same 

is disposed of accordingly. Nothing in this order, 

however. shall preclude the applicant from seeking 

remedial measures RJ..4b~pc.ap~ before the 

appropriate lega l forum, if so advised. 

MEMBffi {A) VICE CrkiRM\N 

am/ • 
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